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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: _Report of the Joint Committee in compliance of Hon’ble National Green Tribunal,
Principal Bench, New Delhi Order dated 16-12-2022 in OA No-877/2022 Paryavarna

Mitra Versus State of Uttar Pradesh & Ors.

Respected Sir,
With reference to the above-mentioned subject the Joint Committee inspected the

site in compliance of Hon’ble National Green Tribunal, order dated 16-12-2022 in OA No-
877/2022 Paryavarna Mitra Versus State of Uttar Pradesh & Ors. Joint Committee’s report is
hereby submitted for kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

(Utsav Sharma)
Regional Officer

Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for

information.
3. ShriPradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and

necessary action please.
4, Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

////
Regional Officer
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BEFORE THE NATIORRL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 877 OF 2022

IN THE MATTER OF:
Paryavaran Mitra ...Applicant
Versus
State of Uttar Pradesh ...Respondent(s)
INDEX
S.No. Description Pg.No.

1 |Status Report in Compliance of Hon’ble National Green I_ ,L
Tribunal’s order dated 16.12.2022 in OA 877/2022

2 | Annexure | — Copy of Letter dated 23.12.2022 from Regional
Officer, Uttar Pradesh Pollution Control Board, Ghaziabad for / 2 -
seeking nominations.

3 | Annexure Il - Copy of Status Report of Water Bodies furnished
by Executive Officer, Farid Nagar, Ghaziabad to the Joint Ju- I
Committee on 21.02.2023.

4 | Annexure lll - Copy of Letter dated 22.02.2023 from Regional {
Officer, U.P. Pollution Control Board, Ghaziabad for carrying ,S"
out survey for identification of encroachment.

5 | Annexure IV — Copy of Letter dated 25.02.2023 from Sub- b
Divisional Magistrate, Tehsil Modi Nagar, Ghaziabad for ’L/
constituting a Joint Team for carrying out the survey.

6 | Annexure V — Copy of Survey Report dated 02.03.2023 from \7"?
SDM, Modi Nagar, Ghaziabad.

7 | Annexure VI - Copy of Letter dated 02.03.2023 from Executive W iy
Officer, Farid Nagar for seeking time for completion of survey.

FILED BY
e

J/GSAV SHARMA
Regional Officer, UPPCB
Ghaziabad



BEFORE THE NATIOBAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 877/2022

In the matter of:
Paryavaran Mitra ...Applicant
Versus

State of Uttar Pradesh ..Respondent(s)

STATUS REPORT ON BEHALF _OF THE JOINT COMMITTEE OF DISTRICT
ADMINISTRATION, GHAZIABAD, MUNICIPAL CORPORATION, GHAZIABAD,
STATE WETLAND AUTHORITY AND UTTAR PRADESH POLLUTION CONTROL

BOARD WITH RESPECT TO ORDER DATED 16.12.2022. .

IT IS MOST RESPECTFULLY SHOWETH:
1. That, the instant matter was taken up by this Hon’ble Tribunal on basis of
an application filed under Section 18 read with Sections 14 and 15 of the

National Green Tribunal Act, 2010 by Paryavaran Mitra, a trust registered

under the Indian Trust Act, 1982.

2. That in the said application, directions have been sought for removal of
illegal encroachments from the area of the pond and its restoration and

the applicant has submitted that a pond/talab/johad comprised in Khasra

No. 10, 33, 310, 343, 355, 387 |, 609, 691, 980, 1046, 1047, 1103, 1109

and 1128 with a total area of 11.1350 hectares is situated at Kasba Farid
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Nagar, Police Station Bhojpur, Tehsil Modi Nagar, District Ghaziabad, Uttar
Pradesh.

. That in the said application it has been alleged that the above said
pond/talab/johad has been illegally encroached upon by construction of
houses, animal sheds and other structures for residential and commercial
purposes and the illegal encroachments have resulted in the pond being
converted into mass sewage carrying toxic waste i.e. garbage, plastic,
cardboard, thermocol, human waste , animal dung, acidic water, etc., and
the natural form, flora and fauna of the pond has been totally destroyed.

. That the Hon’ble Tribunal perused the said application on 16.12.2022 and
in view of allegations made a Joint Committee comprising of
representatives of Commissioner, Municipal Corporation, Ghaziabad,
State Wetland Authority, State PCB and District Magistrate, Ghaziabad has
been constituted for verifying factual position. Relevant portion of the
order passed by the Hon’ble Tribunal on said date is as below:-

“...2. Prima facie, the allegations made in the application raise questions relating
to environment arising out of the implementation of the enactments specified in
Schedule | to the National Green Tribunal Act, 2010. In view of the allegations
made in the application, we consider it appropriate that a Joint Committee be
constituted to verify the factual position. Accordingly, we constitute a Joint

Committee comprising of representatives of Commissioner, Municipal

Corporation, Ghaziabad, State Wetland Authority, State PCB and District

Z-



Magistrate, Ghaziabad to direct tl;,ﬁgame to meet within two weeks, undertake
Visits to the site, look into the grievances of the applicant, associate the applicant
and representatives of the concerned project proponents, verify the factual
position and submit its report within one month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not in the form

of Image PDF. The State PCB will be the nodal agency for coordination and

compliance.

3. In case the Joint Committee observes any violation of consent
conditions/environmental norms, then it shall forward a copy of its report to:-

(i) The concerned Project Proponents to enable them to comply with the
recommendations in the report of the Joint Committee or file objections against
the observations/recommendations contained in the same and file their
response before this Tribunal as desired within one month from the date of
receipt of a copy of the report of the Joint Committee by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and
not in the form of Image PDF; and

(i) The concerned Statutory Authorities including Commissioner, Municipal
Corporation, Ghaziabad, State Wetland Authority, State PCB and District
Magistrate, Ghaziabad to enable them to take appropriate remedial action, in
accordance with Statutory provisions mandating them to take remedial action
for prevention, control and abatement of environmental pollution/degradation
and for protection and improvement of environment, by giving notice to/hearing

the project proponent and following due process of law and they shall submit

g,-
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thei 1 1
€ir action taken reports separately within one month from the date of receipt

of a copy of the report of the Joint Committee..”

. Thatin Capacity of being the nodal department, the State Pollution Control
Board has got nomination done from the Office of the District Magistrate,
Ghaziabad and sent a letter to Municipal Corporation, Ghaziabad and the
Forest Department, Ghaziabad for seeking nominations on 23.12.2022 for
carrying out the site visit for factual verification by means of a site visit.

Copy of the said letter is annexed as Annexure |.

. That the Shri Arun Kumar Yadav, Additional Municipal Commissioner,
Municipal Corporation, Ghaziabad, the nominated member of Municipal
Corporation, Ghaziabad has informed that the Farid Nagar area is outside
the geographical jurisdiction of Municipal Corporation, Ghaziabad and
concerns Nagar Panchayat, Farid Nagar. Accordingly, Executive Officer,
Nagar Panchayat, Farid Nagar, Ghaziabad has been inducted into the Joint

Committee.

. That the said area was inspected by the nominated members of the above-
mentioned Joint Committee on 21.02.2023. At the time of inspection,
Shri Vipin Kumar Singh Sengar, Executive Officer, Nagar Panchayat, Farid
Nagar apprised the Committee that the Khasras stated in the application
are not of one Pond/Talab/Johad but of fourteen different water bodies

situated in different wards/mohallas of the Nagar Panchayat as per

4-



revenue records. Details of these'?a’léprovided by the Executive Officer are

as below:
S.No. Khasra Ward/Mohalla Area
No. (in Hectare)

1 10 Ward no 08 Mohalla Teliyan Bhojpur 0.7970
Seema

2 33 Ward no 08 Mohalla Teliyan Bhojpur 0.5880
Seema

3 310 Ward no 10 Mohalla Kureshiyan 0.0890
Opposite Pump No 2 (Near Van
Vibhaag)

4 343 Ward no 10 Mohalla Kureshiyan Naya 2.2950
talab (Near Nafeesh’s farm)

5 355 Ward no 10 Mohalla Vyapariyan 0.7080
Nakawali (Near Mosque)

6 387g | Ward no 8 Mohalla Teliyan (Opposite 0.7650
Office)

7 609 Ward no 03 Mohalla Gautampuri Jatt 0.1520
ki Maddhya Amarala Seema

8 691 Ward no 5 Mohalla Rajputana Holi 0.2780
(Near Chowk)

9 980 Ward no 03 Mohalla Gautam puri 0.8090
(Opposite DUDA Flats)

10 1046 Ward no 3 Mohalla Gautam Puri (Near 0.7840
Soran Sabhasad)

11 1047 Ward no 3 Mohalla Gautam Puri (Near 0.0380
Soran Sabhasad)

12 1103 Ward no 11 Mohalla Pust Chowki 0.3670
(Behind Hospital)

13 1128 Ward no 7 Mohalla Bhojpuriyan Bada 3.0480
talab

14 585 Ward no 3 Mohalla Gautampuri 0.4170
(Behind Maharaja Agrasain School)

Duly signed copy of said information, as provided by Executive

Officer, Nagar Panchayat, Farid Nagar is annexed as Annexure Il. Khasra No.

1109 listed as a water body in the application has not been incorporated in

€-



R T R TR~ Tt W Lo

. esides
the above list as same is marked as a?bsam in revenue records. Also, b

’ ibunal,
khasra numbers listed in the application perused by the Hon’ble Tribun

i ified
one additional water body at Khasra No. 585 (S.No. 14) has been identifie

and same has been incorporated in the above list.

8. That as is evident from the table above and as was observed on site, area
for pond/talab/johad as listed in revenue records is not present on site due
to encroachments. Thus, it was decided by the Joint Committee that total
survey report of these areas shall be required for preparing the restoration
plan and presenting the clear picture before the Hon’ble Tribunal with
regards to encroachments. In view of above, the Regional Officer, U.P.
Pollution Control Board has issued a letter to Sub-Divisional Magistrate,
Tehsil Modi Nagar, Ghaziabad, Executive Officer, Nagar Panchayat, Farid
Nagar, Ghaziabad and concerned Chakbandi Officer on 22.02.2023 to carry
out survey of the area for purpose of identification of actual encroachment
on water bodies in above mentioned Khasras. Copy of said letter is
annexed as Annexure lll.

9. That in pursuance of the above-mentioned letter of the Regional Officer,
UPPCB, Sub-Divisional Magistrate, Tehsil Modi Nagar, Ghaziabad vide
letter no. 2359/ST-SDM/2022-23 dated 25.02.2023 has constituted a joint
committee of officers from Tehsil, Chakbandi and Nagar Panchayat, Farid

Nagar. Copy of said letter is annexed as Annexure IV.
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10. That the Regional Laboratory, 3@tar Pradesh Pollution Control Board,
Ghaziabad has collected samples from 10 of these water bodies and their
results have been tabulated in the table below. The characteristics of
water in the said pond/talab/johad are purely of domestic waste water
and may be attributed to influent from local area. Sample from remaining

four listed khasras could not be taken as they were completely dry at the

time of inspection.
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S.N

Date

Sampling
point

Khasra
no

Area
Hecteyer

pH

Colour

odour

Bod
(mg/L)

Cod
(mg/L)

Tss

(mg/L)

Tc
(MPN)/
100ml

Fc(MPN)
/100ml

photo

22.02.23

Ward no
11 Mohalla
Pust
Chowki
Hospital ke
pichhe
Saundarya
karan

1103

0.3670

8.05

Turbid

Faint

24.00

89.2

16

15*10*

12*10*

22.02.23

Ward no 3
Mohalla
Gautam
Puri Soran
Sabhasad
ke pass

1047

0.0380

71.77

Turbid

Faint

16.35

93.6

133

25*10*

11*10*

22.02.23

Ward no 3
Mohalla
Gautam
Puri Soran
Sabhasad
ke pass

1046

0.7840

7.76

Paile

Faint

28.35

91.2

18

40*10*

27*10*




38

22.02.23

Ward no 5
Mohalla
Rajputana
Holi chowk
ke pass

691

0.2780

7.16

Turbid

Faint

29.7

65.6

18

21*10*

13*10*

22.02.23

Ward no 7
Mohalla
Bhojpuriyan
Bada talab

1128

3.0480

7.25

Paile

Faint

83.25

96.4

66

22*10*

17*10*

22.02.23

Ward no 10
Mohalla
Kureshiyan
Naya talab
Nafeesh ke
Khet ke
pass

343

2.2950

7.81

Turbid

Faint

27.3

47.2

50

17*103

11*10°

22.02.23

Ward no 10
Mohalla
Kureshiyan
Pump no 2
Ke samane
van vibhag
ke pass

310

0.0890

7.73

Pail

Odour
Less

20.25

132.4

25

26*10*

22*10"
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22.02.23

Ward no 10
Mohalla
Vyapariyan
Nakawali
Masjid ke
pass

355

0.7080

7.44

Pail

Faint

38.0

166.8

30

31*10°

2110

22.02.23

Ward no
Mohalla
Teliyan
Office ke
samane

387gh

0.7650

7.24

Turbid

Faint

42.0

128.8

133

24*10°

17*10*

10

23.02.23

Ward no 03
Mohalla
Gautampuri
Jatt ki
Madya
Amarala
Seema

609

0.1520

8032

Turbid

Faint

20

198.8

57

14*10*

11*10¢
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S.No | Date Sampling point | Khasra | Areain | Remark Site Photograph

no Hectare
11 22.02.23 Ward no 03 980 0.8090 | Dry

Mohalla Gautam

puri Dunda Flat ke
samne

12 23.02.23 | Ward no 3 Mohalla | 585 0.4170 | Dry ; v
Gautampuri :
Maharaja Agrasain s
School ke peechhe .y

13 23.02.23 | Ward no 08 33 0.5880 | Dry
Mohalla Teliyan
Bhojpur Seema

14 23.02.23 | Ward no 08 10 0.7970 | Dry
Mohalla Teliyan - % >
Bhojpur Seema 1.

11. That the Sub-Divisional Magistrate, Modi Nagar, Ghaziabad vide
her letter dated 02.03.2023 has furnished survey report of three water bodies

found encroachment free, copy of same is annexed as Annexure V.
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12. That the Executive Officer, Nagar Panchayat, Farid Nagar, Ghaziabad vide
his letter no. 412/NPP/2022-23 dated 02.03.2023 has also informed that the
Joint team constituted for the purpose of survey has presently carried out
survey of water bodies at Khasra No.310, Khasra No.609 and Khasra No. 980
only and all three of them have been found to be free from any encroachment.

The Executive Officer has further submitted that as there is old population near

remaining water bodies and has sought time of three months for completing
the survey. Copy of the letter sent by the Executive Officer is annexed as
Annexure VI.

Thus, the Committee shall submit its final report along with plans as soon
as the survey report is made available to the Committee and requests Hon’ble
Tribunal to consider the request of the Executive Officer, Farid Nagar for
granting further time of three months.

The interim report in the said matter may kindly be taken on record.

(Vikas Sintoria) (Navneet Pandey) (Vipin Kumar<Singh Sengar) (Utsav Sharma)
Range Officer, AEE, UPPCB Executive Officer Regional Officer, UPPCB,
Ghaziabad Forest Range Ghaziabad Nagar Panchayat Ghaziabad

Farid Nagar, Ghaziabad

&~

(Arun Kumar Yadav) (Bipin Kumar)
Addl. Municipal Commissioner, Addl. District' Magistrate (City)
Municipal Corporation, Ghaziabad Ghaziabad

/-
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“1. Paryavaran Mitra, a trust registered under the Indian Trust Act, 1982, has filed the present
application under section 18 read with sections 14 and 15 of the National Green Tribunal Act, 2010 seeking
directions for removal of illegal encroachments from the area of the pond and its restoration and the applicant
has submitted that a pond/talab/johad comprised in Khasra No. 10, 33, 310, 343, 355, 387 ] 609, 691, 980,
1046, 1047, 1103, 1109 and 1128 with a total area of 11.1350 hectares is situated at Kasba Farid Nagar, Police
Station Bhojpur, Tehsil Modi Nagar, District Ghaziabad, Uttar Pradesh. The above said pond/talab/johad has
been illegally encroached upon by construction of houses, animal sheds and other structures for residential and
commercial purposes. The illegal encroachments have resulted in the pond being converted into mass sewage
carrying toxic waste i.e. garbage, plastic, cardboard, pharmocol, human waste , animal dung, acidic water, etc.,
and the natural form, flora and fauna of the pond has been totally destroyed. The applicant made complaints to
the concerned authorities for removal of the encroachments as mentioned in the gpplication but no proper action

has been taken on the same.
2. Prima facie, the allegations made in the application raise questions relating to environment arising

out of the implementation of the enactments specified in Schedule | to the National Green Tribunal Act, 2010. In
view of the allegations made in the appiication, we consider it appropriate that a Joint Committee be constituted
to verify the factual position. Accordingly, we constitute a Joint Committee comprising of representatives of
Commissioner, Municipal Corporation, Ghaziabad, State Wetland Authority, State PCB and District Magistrate,
Ghaziabad to direct the same to meet within two weeks, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representa tives of the concerned project proponents, verify the factual
position and submit its report within one month by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF. The State PCB will be the nodal agency

for coordination and compliance........ v
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